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Learned Advocate of the accused named Mahidul Islam filed hazira. Seen 

bail petition no-836/21 filed for the accused named Abul Hussain. C.D as called 

earlier received today.  

Heard both the sides and perused the C.D along with the entire case 

record.  

It disclosed from the case record, that today bail prayer filed on behalf of 

the accused named Abul Hussain vide petition no-836/21 and earlier bail prayer 

filed for the accused named Mahidul Islam and to decide the bail prayer C.D was 

called for and the same has been received today. Hence, this court thinks it deem 

fit to decide the bail prayer of both the accused persons namely Mahidul Islam and 

Abul Hussain on perusal of the C.D received today.  

On perusal of the C.D it disclosed before this court that both the aforesaid 

accused persons are not F.I.R named accused. Instant criminal case sets in motion 

instantly after lodging an ejahar by one Ziarul Hoque alleging inter-alia that on-

15.10.21 both F.I.R named accused person stolen away his motor cycle by 

breaking open Grill. Accordingly, Tezpur P.S Case No-2271/21 registered under 

section-457/380/34 of IPC against two persons namely Ibrahim Ali and Asmot Ali. 

During the investigation I.O of this case apprehended accused named Mahidul 

Islam and said accused is languishing in judicial custody since from-19/10/21 and 

further the I.O apprehended the accused named Abul Hussain and since from 

03.11.21 he has been languishing in judicial custody. The I.O during the 

investigation recorded statement of many witnesses and from the statement of all 

witnesses no implicating materials found against the accused persons namely 

Mahidul Islam and Abul Hussain, except the statement of the accused persons. 

Further both the accused persons apprehended on the basis of suspicion and no 

substantive piece of the evidences found against them.  

At this stage without entering into the merits of the case, this court finds 

no implicating materials against the accused persons namely Mahidul Islam and 

Abul Hussain.  

 



08.11.2021 

Undeniably, the stolen motor cycle yet to be recovered by the I.O and 

investigation is pending at pre-matured stage. The accused persons above were 

apprehended purely on the basis of suspicion and there is no iota of implicating 

statements collected by the I.O against the accused persons namely Mahidul Islam 

and Abul Hussain.  

Hence, this court not finds anything reasonable upon which the accused 

persons may be kept behind the bar for further period. More also, release of the 

accused persons from the judicial custody shall not hamper and temper the 

investigation of this case.  

Therefore, in the light of all the aforesaid discussion, bail prayer of the 

accused persons is allowed. Accordingly, both the accused persons are allowed to 

go on bail of Rs. 20,000/- with one surety of like amount I/D to jail hazot as fixed. 

In the event of their release both the accused persons namely Mahidul Islam and 

Abul Hussain shall comply the followings: - 

1. Both the accused persons shall co-operate with the I.O, 

till the I.O concluded its investigation; 

2. Both the accused persons shall not hamper and temper 

the investigation; 

3. Both the accused persons shall appear before the I.O, 

whenever the I.O asked them to appear.  

Accordingly, both the petitions stand disposed of. Return back the C.D 

forthwith.  

 

 

     Chief Judicial Magistrate, Sonitpur 

 
 
 
 
 
 
 
 
 
 
 

 


